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3 r fi B1 oc k 5 C . G, Li. Cciti p 1 a x ,
Lodhi Ruiid, Neu Delhi i
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Finistry of Per ocnael, PG & Pensionsj
North Block, Neu Qalhi.
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HUN^BLE uHRl Pj.TjJIPUUENGpDrt

The Isarnod counsel for the lOplirajnt

explained that the apjjlicant iias initially promot > D

as Inspector and pootfid to Del.bi aide orders dyted

3-*9-"82 (hnnexurs 5). The applicant had f;c?:'tain

personal problems and requested for bainq .:d,etainBd

at jdmrnu on his promotion. This yas ultimately

corssidarsd and by later order dat ed 14-3-S3 he was

dlloued to continue itself on promotion. In ths

p r cc a3 s , d n uiTi b a r of other a , I s i ijn i o r t o t h g

applicant and uho had also bean prcmotad by the

first order dated 3-9-92 got fixaticn in the

higher scale from an earlier d$ti. It is the case

of the applicant that he h^s been suffering loss

in emclurpsnts compared to his juniors and this

has bsen continuing ever since but ho h.-is no prcblern

about his seniority which has been maintained even

riLyiru'riJulxGn- o^ci^x'S. The anrrlxcafi't''after the



'. W»- /

hdd bsen cuntinuously raprssenting to tre

rBspondents :ind his reprsssnt jI iun K^s t . :

dispossd of by assic.t-^nt Director (l)/CB1
Kbu Qelbi Uide letter deted 23-3-S2 Benaxura 3).
It h-is bsen explained that the Bliaged anomdly

in the pay uis~a-i/is his juniors had ^^risan

because t ha applicant .fas reluctant to mowe

out cf 3aitmu on promotion uhereas his luniurs

had irnmedi.tely taken the opportunity of taking

ouar charge cf Inspeotor on promotion. It has

also been clarified that as per rules, the

stepping up cf pay of^ a senicr cm ba permitted

only uhen the junior in a lower rank starts

^ getting more pay on his prcmotion taking place

3ubaequemt 1y. The learned counsel for „ho

applic.mt explained that against reply a further
rapramntatian has been lulled with the Director

CBI -.nd this further repra sent st aen he a nut yu.t

baen disposed of,

2^ This C,M. h..s bean filed only in sMoyember

1994 and tha impugned order is dateid 2i*"j--92

^ ^ , rejecting the plea for stepping up of pay,

3^ This a.a, is 1mml r tc be diarrfissad on

limitation since the final order was passed en

23--3"*32, The applicdnt claims that hs riade a

rapressntation to the Director, CBI,, but tHa
i

lonci delay 0f 2 years and 8 months for filing

• this u.A. after the final orders of 23-3-92 has

not bean satisfactorily' expl -ined. In the

circumstances, u.H, is nismi.- ^Huwevar, thas

is uit hout preiurixcs to i; sap undent, c ccnoXaei i.iu

the application on marxts, -
— p.. 1- 'a
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